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INTRODUCTION 

I, the Chairman of the StClnding Committee on Food, Civil Supplie~ 
Clnd Public Distribution (1 YY5-%) having been authori~ed by the 
Committee to submit the Report on their behalf, present this Fourteenth 
Report on Action Taken by Government on the Recommendations 
contained in the Tenth Report of Committee (Tenth Lok Sabha) on 
Demands for Grants (l9Y5-9n) of Ministry of Civil Supplies, C()n~umer 
Affairs Clnd Public Distribution. 

2. The Tenth Report WClS presented to Lok SClbha/laid In Rajya 
Sabha on 9th May, ]995. The Government furnished tlwir replies 
indicating action taken on the recommendations contClined in the 
Report on 10th November, 1Y95. The Draft Action Taken Report was 
considered and adopted by the Standing Committee on Food, Civil 
Supplies and Public Distribution (1995-%) at their sitting held 
on 18th December, 1 YY5. 

3. An Analysis of action taken by Government on the recommen-
dations contained in the Tenth Report of the Standing Committee on 
Food, Civil Supplies and Public Distribution (Tenth Lo!... SClbha) is 
given in Appendix II. 

NEW DELHI; 

21 Oecember, 1995 
3() A~mhayana, 1917 (Saka) 

SHYAM BlHARI MISRA, 
CllfIirnu/Il , 

Standing Committee on Food, 
Civil SUJlplies a11d Public DistriiJUti(JI/ 



CHAPTER I 

REPORT 

1.1 This Report of the Standing Committee on Food, Civil Supplies 
and Public Distribution deals with the Action Taken by Government 
on the recommendations contained in their Tenth Report (Tenth Lok 
Sabha) on Demands for Grants (1995-96) of Ministry of Civil Supplies, 
Consumer Affairs and Public Distribution. 

1.2 The Report was presented to Lok Sabha/Laid on the Table of 
Rajya Sabha on <,l May, 199:;. It contained 13 observations/ 
recommend a tions. 

1.3 Action Taken Notes in respect of 12 observations/ 
recommendtions contained in the Report have been received. Reply to 
one observation /Recommend ation is awaited. These have been 
categorised as follows:-

(i) Recommendations/Observations which have been accepted 
by the Government : 

Para Nos. 2.17, 2.18, 2.25, 2.26, 2.36, 2.52 
(Total 0, Chapter II) 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government reply: 

Para Nos. 2.7, 2.R, 2.40 
(Total 3, Chapter III) 

(iii) Recommendations/Observations in respect of which replies 
of the Government have not been accepted by the Committee: 

Para Nos. 2.16, 2.51, 2.53 
(Total 3, Chapter IV) 

(iv) Recommendations/Observations in respect of which replies 
of the Government are still awaited : 

Para No. 2.56 
(Total I, Chapter V) 

1.4 The Committee need hardly emphasise that utmost importance 
should be given to the implementation of recommendations accepted 
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by the Government. In cases where it is not possible for the 
Government to implement the recommendations in their letter and 
spirit for any reasons, the matter should be reported to the Committee 
in time with reasons for non-implementation. 

1.5 The Committee desire that final reply in respect of the 
recommendation contained in Chapter V of the report should be 
furnished to the Committee expeditiously. 

1.6 The Committee will now deal with action taken by the 
Government on some of the recommendations. 

Financial Assistance to States/UTs for construction of Godowns: 

Recommendation (Para No. 2.16) 

1.7 Keeping in view the slow pace of construction of godowns 
for storage of rDS commodities in the areas covered under RPDS and 
expressing their concern over the non-fixation of targets ,for construction 
of such godowns the Committee recommended as follows :-

"The Committee note that no physical targets in terms of storage 
capacity that would be created during any financial year, are bl:'ing 
fixed and funds are released to States/UTs for construction of 
godowns for the proposals approved by the Stand ing Committee 
of the Ministry. The Committee further note that the stress of the 
States/UTs is on hiring storage capacity instead of creating storage 
capacity. The Committee recommend that targets should be fixed 
in terms of storage capacity to be created in a financial year and 
also achieved. The COlllmittee further recommend that Ministry 
should also identifv areos which are in the utmost need of storage 
capacity and d ire~t tht> States JUTs to undertake construction of 
god owns in those areas on priority basis." 

1.R The Ministry in their Action Taken reply have statl:'d :-

"The basic purpose of the Scheme is to augment the rDS 
infrastructure in States/UTs, especially in RPDS areas. 
Implementation of the PDS is the joint responsibility of States/UTs 
and the Centre. States/UT Governments are responsible for all 
operational aspects of distribution of commodities to the consumers 
through the PDS. The State Governments/UT Administrations hire/ 
construct godowns according to their requirement where their own 
storage capacity is inadequate. 

Under the RPDS, State and UTs had identified requirement of about 
4.13 lakh MTs of additional storage capacity. As against the targets, 
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the State Governments / UT Ad ministrations have reported as on 
.lO.6.1995 that about 5.31 lakh MTs of additional storage capacity 
has become dvailable of which about 69,000 MTs is the additional 
capacity that has been created. The State Governments/UT 
Administrations have been asked to review their requirements and 
send proposclls for construction of godowns based on felt needs. 

No specific physical targets in terms of storage cdpacity that would 
be created can be fixed (have been laid down) becduse the averdge 
cost of construction per tonm' of storage capacity differs from State 
to Stdte (e.g. Rs. 1250 per tonne in Bihar to Rs. 5000 per tonne in 
J&K and North Eastprn States); and also within the State itself. 
However it is ensured that the entire budget provision is disbursed 
to the States during the financial year." 

1.9 The Committee are not satisfied with the reply of the Ministry 
that no specific target in terms of storage capacity that would be 
created in a year can be fixed because the average cost of construction 
per tonne of storage capacity differs from State to State. The purpose 
of the Committee in making this recommendation was to ensure 
that the States who do not have adequate storage capacity may create 
additional storage capacity commensurate with their requirements 
within a specified time-frame. The Ministry should allocate funds 
on the basis of additional capacity required to be created and sanction 
orders should specify this after taking into consideration the average 
cost of construction per tonne of storage capacity in that particular 
State. 

Opening of more branches of Super Bazar in remote areas/J.J. 
colonies 

Recommendation (Para No. 2.51) 

1.W Emphasising tlw need for (Jpening more branches of Super 
Bazar in rem.ote areCls/Jj colonies, the Committee recomnwnded as 
follows ;-

"The Committee note that during 1 SlY.l-94 and 1994-95, no new 
branches of Super Bazar were opened in remote/JJ colonies as 
branches having a monthly turnover of less than Rs. 3 lakhs were 
considered not viable since the purchasing power of the people 
living in those areas is very low and their demands are met by 22 
mobile vans of Super Bazar which visit such areas on weekly 
basis. During 1993-94, Super Bazar earned a profit of Rs. 41.65 
lakhs. The Committee are of the opinion that the mandate of the 
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Super Bazar is to provide facility to the consumers and not to 
earn profit. The Committee, therefore, strongly recommend that 
decision about closure/opening of branches of Super Bazar should 
not always be taken on the basis of economic Viability of the 
branches and population of the area and more branches should be 
opened in remote/}.}. colonies." 

1.11 The Ministry in their Action Taken reply have stated:-

"As has been rightly observed by the Standing Committee, Super 
Bazar is not meant for profit but to give services to consumers, In 
furtherence to this objective and also on the basis of continuous 
demand that is being coming from various housing colonies, the 
management of Super Bazar has a policy to open new branches, 
Since finding suitable accommodation is a big problem, as per the 
past practice, request was made to Ministry of Urban Development 
to allot suitable land /building at pre-determined rates, As many 
as 60 proposals for opening new branches are pending, The 
Ministry of Consumer Affairs and Public Distribution is also 
pursuing the Ministry of Urban Development tll con~ider the 
request of Super Bazar, However, favourable reply /Ut'cision is 
awaited. On accounts these facts, Super Bazar, Delhi has not been 
able to open new branches during the last few years, However, to 
cater to the demand of the housing colonies where there are no 
branches of Super Bazar, the mobile vans of Super BClZiH have 
been pressed into service on a weekly /bi-weekly basis," 

1.12 The Committee note that as many as 60 proposals for 
opining new branches of Super Bazar are pending. The reasons given 
by the Ministry for not opening new branches i.e., non-availability 
of suitable accommodation in these areas, is not convincing as the 
entire responsibility has been shifted to the Ministry of Urban 
Development for allotment of landlbuilding at predetermined rates. 
The Ministry could also discuss the availability of suitable space 
with the local inhabitants who have sent the proposal and a solution 
could be worked out. The Committee reiterate their earlier 
recommendation and urge the Ministry to take up this matter with 
the concerned authorities and open new branches of Super Bazar in 
remote/ J. J. colonies without further delay as in the opinion of the 
Committee, mobile vans which are available in these areas are only 
on a weekly/bi-weekly basis would not be able to cater to the needs 
of the people living in these areas who are generally casual labourers 
and purchas-es their items of daily needs everyday. 
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Credit sale to Government Department and Recovery of Amounts 
from Sundry Debtors 

Recommendation (Para No. 2.53) 

1.13 Expressing their concern over the mounting outstanding dues 
of Super Bazar against the various Government Departments, Ministries 
etc. and stressing on the need of charging interest on such outstanding 
amounts, the C0l11mittee recommended as follows :-

"The Committee note that Super Bazar is extending credit facilities 
to various Government Department/Ministries, Hospitals etc. and 
makes available to them items indented by them on 15 to 30 days 
credit basis. As on 31.3.19Y4, the total value of such outstanding 
amount was Rs. 1019.86 lakhs which now stands at Rs. Y45.00 
lakhs as on 28.2.YS. The Committee fail to understand as to why 
no interest is being charged by Super Bazar on this amount when 
Super Bazar has to pay interest on the loan it gets from Bank. The 
Committee, therefore, recommend that interest should be charged 
on such outstanding amounts. However in case Hospitals and other 
social service institutions such interest can he waived off." 

1.14 The Ministry in their Action Taken reply have stated :-

"Super Bazar has been providing credit facilities to Government 
Ministries/Departments/Organisation and Hospitals. The credit 
sales & recovery during the last 3 ye,us are as follows:-

(Rs. in lakhs) 

Year Credit sale Creidt receovery 

1<,192-93 2688.20 2532.R0 

1Y93-94 3647.20 3524.59 

1<,194-95 3797.13 3827.87 

The credit sale outstanding as on 31.8.95 amounts to Rs. 897.70 
lakhs as against Rs. 945 lakhs as on 28.2.95 and Rs. 1019.86 lakhs 
as on 31.3.94. This shows marked improvement in recovery. 

About charging of interest on delayed payment of credit sales, 
Super Bazar has reported that since they purchase on credit and 
do not pay interest on delayed payment and horrowing which is 
only additional cushion is nominal, charging of interest may not 
be reasonable. It may also create problems unless the Government 
Department agree to pay interest recoverable from credit sale. 
Charging of interest may also lead to audit objection, fictitious 



profit and payment of income tax on unearned profit. However 
Super Bazar has been Clsked to ensure timely recovery in all such 
credit sales," 

1.15 The Committee note that over the last 2 years, there has 
been an improvement in the credit recovery. However, the outstanding 
amount on credit sales as on 31.8.1995 is still quite high being 
Rs. 897.70 lakhs. The Committee expect that the Super Bazar will 
make persistant efforts to bring this down substantially. 
Simultaneously, Super Bazar may also examine the possibility of 
charging interest on outstanding amounts pending for long periods. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Recommendation (Para No. 2.17) 

The Committee would also like to know whether the hired 
~odowns belon~ to cooperative sector or private owners. The 
Committee recommend that godowns belonging to cooperatives should 
be hired invariably where such godowns are available. The Committee 
note that ell present godowns Clre hired for short term period Clnd the 
period is extended. The Committee recommend that godowns should 
b~' hirpd on long term basis, so elS to avoid escalation of rent rates. 

Reply of the Government 

The information wlwther the hired godowns belong to cooperative 
Sh'tor or private owners is not maintClined by the Ministry. However, 
the Stales/UTs <In.' being advised to hire godowns in the cooperative 
st'ctor when' available on C1 long term basis elS recommended by the 
Clllllm itlee. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No. G-I1027/B/95-PAC dt. 10 November, 1995] 

Comments of the Committee 

The Ministry should take steps to monitor the hiring of god owns 
and apprise the Committee about the progress made in this regard. 

Recommendation (Para No. 2,18) 

The Committee also note thelt this scheme has not been reviewed/ 
evaluated by Planning Commission or by any other outside agl'ncy so 
far. The Committee observe that such a review /evaluation is essential 
for making necessary improvements in the scheme which has assumed 
vitell il11portelnce in view of the possibility of including more blocks 
under RPDS. 

Reply of the Government 

The Statement showing financial assistClnce given to States/UTs 
for construction of godowns is enclosed. It may be observed from the 
statement that upto the year 1991-92 very small amounts were given 

7 
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to the States and UTs for this purpose. However, from 1992-93 onwards 
substantial amounts are being given to the States/UTs. Upto 1994-95 
a sum of Rs. 1924.67 lakhs have been sanctioned for the construction 
of 270 godowns. 

The Programme Evaluation Organisation (PEO) of the Planning 
Commission had conducted a study on Revamped PDS which included 
the Programme of storage / construction of godowns in RPDS areas. 
Evaluation of the working of RPDS was taken up by the PEO at the 
behest of the Prime Minister's Office. The reference period of the study 
was 1991-92, 1992-93 and 1993-94. The study covered 15 States namely 
Arunachal Pradesh, Andhra Pradesh, Assan1, Bihar, Gujarat, Haryana, 
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Orissa, Rajasthan, 
Tamil Nadu, Uttar Pradesh and West Bengal. The study has revealed 
the importance of the scheme as in some States such as Arunachal 
Pradesh, Assam, Haryana and Orissa. No god owns that could be hired 
are available. The study has also noticed in some States tlw dependency 
on hired godowns was increasing instead of creating/constructing 
owned godowns in Government sector inspite of liberalising financial 
assistance by increasing the subsidy component from 25°1., to 5(l'X, in 
1992-Y3. The find ing of the report have been circu lated to all the States / 
UTs for further necessClry action and to provide a feed back to this 
Ministry on the Scheme. 

[Minisry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No. G-11027/13/95-PAC dt. 10 November, lYY5j 

Comments of the Committee 

The Committee may be apprised of the impact of the findings 
of Programme Evaluation Organisation (PEO) of the Planning 
Commission. 
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Recommendation (Para No. 2.25) 

The Committee note that in the years 1993-94 and 1994-95 the 
demands of the North Eastern States for purchase of Mobile Vans 
were met only to the extent of 32% and 55% respectively. The 
Committee also note that budgetary constraints is one of the factor 
responsible for this. The Committee are of the opinion that the money 
allocated for such a vital scheme is inadequate in view of the coverage 
of more blocks under RPDS. The Committee therefore, recommend 
that more funds should be allotted for this purpose. 

Reply of the Government 

The l1.ail1 guiding principle in extending financial assistance to the 
States/UTs is that at least one van should be provided per RPDS 
block. This has been evolved because these blocks were identified as 
the most backward areas in the country where more attention is 
required. The proposals received from the States/UTs for financial 
assistance are considered keeping this objective in view. While deciding 
allocation of assistance to a State other factors like the number of 
RPOS blocks in the State, its performance in utilisation of assistance 
provided earlier, total demand received from other States, and lastly 
the availability of budgetary allocations are also considered. With the 
Ii lwra I isation of the Scheme in 1992·LJ3 the number of States IUTs 
seeking assistance under this Schenw have been increasing. In veiw 
of this, it is not always possible to meet all the demands of the 
Sta tes I UTs. 

However, the guidelines provide for giving priority to North 
Eastern and hilly States as these have several remote, inaccessible and 
tribal areas. So the interests of the North Eastern States are kept in 
view while extending financial assistance within the budgetary 
(lilocation available. 

The observations of the Committee have been noted for future 
guidnnce, more funds would be sought under the Scheme while 
rreparing the Revised Estimates for] 995-% and Budget Estimates for 
I ~t)6-97. 

[Ministry of Civl Supplies, Consumer Affairs Public Distribution, OM 
No. G-l1027/13/95-PAC dt. 10 November, 1995] 

Recommendation (Para No. 2.26) 

The Committee also recommend that a proper monitoring 
mechanism should be evolved to ascertain as to whether the vans 
provided to the States/UTs are actually in operation. 
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Reply of the Government 

The Programme Evaluation Organisation (PEO) of the Planning 
Commission had conducted a study on Revamped PDS which included 
the programme of mobile vans also. The evaluation of the working of 
RPDS was taken up by PEO at the behest of the Prime Minister's 
Office. The study covered 15 States namely, Arunachal Pradesh, Andhra 
Pradesh, Assam, Bihar, Gujarat, Haryana, Kerala, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh 
and West Bengal. The study has revealed that out of total 551 available 
mobile vans in the above 15 States 446 vans were functioning as on 
31st March, 1994. However, number of vans used for door step delivery 
and mobile fair price shops were found to be inadequate. About 20% 
vans were not in functioning condition and required major repairs. 

However, this Ministry has also written to all States, UTs for 
furnishing infom'lation in a standard Proforma for regular monitoring 
of the Scheme. A clause has also been added in the sanction letter 
itself that the State Govt. should furnish the quarterly progress report 
on the functioning of the vans including the expenditure incurred by 
the State Governments on the Scheme. Efforts are being made to collect 
feed back infom'lation from the State Governments/UT Administrations 
on a regular basis. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No-G-IHl27/13/95-PAC dl. 10 November, ]995] 

Recommendation (Para No. 2.36) 

The Committee note that during 11}92-1}3 for the R&D Programme 
for Development of Vegetable Oils, a meagre amount of Rs. 0.48 
lakhs was spent out of an outlay of Rs. 10 lakhs. The shortfall in 
expenditure has been attributed to not holding the meeting of the 
Science and Technology Advisory Committee (STAC) of the Ministry. 
The Committee also note that the periodicity of holding of the meeting 
of STAC has so far been generally once a year. The Committee fail to 
understand as to why the meeting of the STAC could not be held 
during 1992-93 as a result of which the funds allocated for R&D 
programme for Development of Vegetable Oils could not be fully 
utilised. The Committee hope that in future periodicity of the meeting 
of STAC will be increased and due care would be taken in this 
regard in view of the continuing gap between the demand and 
domestic availability of edible oils. 
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Reply of the Government 

Science and Technology Advisory Committee (STAC) of the 
Ministry of Civil Supplies, Consumer Affairs & Public Distribution 
decided to set up a Screening Committee in order to have more 
effective screening of R&D Schemes in its last meeting held on 
2nd December, 1994. The recommendations of Screening Committee 
[lre placed before STAC for its consideration for releasing funds. 

In order to monitor the performance of the scheme, a Project 
Implementation Committee has been set up. STAC has also decided 
that the project Implementation Committee Meeting will be held 
biannually and will review the performance of R&D Schemes and on 
its satisfaction, the funds will be released. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No.-G-l1027/13/95-PAC dt. 10 November, 1995] 

Recommendation (Para No. 2.52) 

The Committee also note that the allocation to cooperatives includes 
a segment of subsidy also. The Committee feel that the Government 
should take a fresh look in the matter. The requirement of cooperative 
should be kept in view before determining the nature of funds to be 
given viz. grant, loan or subsidy. 

Reply of the Government 

Keeping in view the services rendered by Super Bazar, Government 
of Ind ia has been providing financial assistance to 
Super Bazar. 

The details of assistance provided to Super Bazar during the last 
two years are as under: 

(Rs. in lakhs) 

Year Share Loan Subsidy Total 
Capital 

1993-94 R.aO 8 .. 00 4.00 20.00 
1994-95 R.OO B.OO 4.00 20.00 
1995-96 16.00 16.00 8.00 40.00 
(Budgeted)" 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No. G-ll027/13/95-PAC dt. 10 November, 1995] 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE 

IN VIEW OF GOVERNMENT REPLIES 

Recommendation (Para No. 2.7) 

The Committee note with concern that during 1 <:l<:l4-95, against the 
budgetary allocation of RiS. 2() lakhs for the scheme an expenditure of 
Rs. 7.75 lakhs was incurred upto IH.1.1995 and Rs. 19.42 lakhs have 
been spent during the entire financial year 1994-95. The Committee, 
therefore, are of the view that this tendency leads to inefficient 
utilisation of funds. The Committee strongly recommend that funds 
for such a scheme of vital importance should be spread over evenly 
so as to ensure proper utilisation of funds. 

Reply of the Government 

The training courses/progrClmmes under the Scheme of Intelligence, 
Enforcement and Manpower Training Scheme are conducted by the 
Civil Supplies DepClrtments of the States/UTs Clnd or by their 
authorised/sponsored Institutions. CentrClI Government releases financial 
aiSsistance to a maximum of Rs. 250{)O/- per course for atleast 5 days 
duration on the Public Distribution System on the requests and/or 
recommendations of the States/UTs. Tlw release of fllmb largely 
depends on the proposals received from the States/UTs. Central 
Government makes vigorous efforts to obtain the proposClls from the 
State Governments/UT Administrations. Although this Scheme is in 
vogue for quite some time and all States/UTs are well aware of the 
Scheme, Central Government, in the beginning of each financial yeClr, 
uiSually inviteiS proposClb from all StCltes/UTiS. This is also followed by 
period iCClI reminders. A few StCltes/UTs send their proposals in time 
and others either send their proposals very late or do not send at all. 
The proposals received from the States/UTs are cleared immediately 
after observing the requisite formalities. In view of delay on the part 
of the State Governments/UT Administrations in sending the proposals 
and at times due to delay in send ing the utilisation certificates/details 
in respect of the course sanctioned in the previous financial years, it 
has not been possible to ensure even spread of the expenditure in all 
four quarters of a year. For 1995-96, the Central Government had 
invited the proposals in the month of February, 1995 with a view to 
give sufficient time to the States/UTs to send thdr proposals. However, 
upto May, 1995 proposals for only 12 courses from two States have 

14 
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been received and funds have been sanctioned. The recommendation 
of the Committee has been noted for strict compliance and other States/ 
UTs are being addressed to expedite proposals. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No. G-I1027/13/95-PAC dt. 10 November, 1995) 

Recommendation (Para No. 2.8) 

The Committee also recommend that in respect of research / 
evaluation studies conducted should be expedited so as to ensure early 
and speedy implementation of the findings arrived at therein. 

Reply of the Government 

Central Governn'lent makes every effort to ensure tin'lely submission 
of the Reports in respect of research/evaluCltion studies sanctioned. 
All rtc'ports in respect of stud ies sanctioned prior to 1994-95 have been 
received Clnd the necessClry action has been taken. The recommendations 
have been sent to the concerned States for necessary action. However, 
the recommendations of the Committee has been noted for future 
wmpli(lnce. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No.-C-ll027/13/Y5-PAC dt. 10 November, 1995) 

Recommendation (Para No. 2.40) 

The Committee note that thl' State Trading Corporation has 
been incurring losses in its trading operation on account of import of 
ed ible oils on Government (lccount since 1990-91. These losses are 
reimbursed to STC. The loss being incurred by STC has been attributed 
to the fact that the issue price fixed by the Central Govt. is lower than 
the actual cost. The COl11mitttee are of the opin ion that in order to 
mitigate the losses being incurred by STC Clnd to ensure that the 
imported edible oil is made available to the poor at a cheap rate, the 
import of edible oils for PDS should be made duty free. 

Reply of the Government 

The existing rate of 20% duty on import of edible oil (Palmolein) 
by STC for the Public Distribution System (PDS) was approved by the 
Cabinet Committee on Prices (CCP) while deciding authorisation of 
import of 1.5 lakh tonnes of palmolein for import by STC for PDS 
during the year 1995-96. 

The suggestion of the Standing Committee in regard to duty free 
import of edible oils for PDS has been noted and will be incorporated 
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in this Ministry's note to Government seeking authorisation for import 
of palmolein in favour of STC for the Public Distribution System for 
the year 1996-97. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No.-G-ll 027 /13/95-PAC dt. 10 November, 1995] 



CHAPTER IV 

RECOMMENOATIONS/OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITTEE 

Recommendation (Para No. 2.16) 

The Committee note that no physical targets in terms of storage 
capacity that would be created during any financial year, are being 
fixed and funds are released to the States and UTs for construction of 
glldowns for the proposals approved by the Stand ing Committee of 
tlw Ministry. The Committee further note that the stress (If the States/ 
UTs is on hiring storilge capacity instead of creating storage capacity. 
The C(lmmittee recommend that targets should be fixed in terms of 
storage capacity to he created in a financial yeilr and also achieved. 
The Committee further recommend that Ministry should also identify 
areas which are in the utmost need of storage capacity and direct the 
States/UTs to undertake construction of god owns in those areas on 
priority basis. 

Reply of the Government 

The b(lsic purpose of the Scheme is to augment the POS 
in frastruC'ture in States / UTs, especially in RPOS areas. Implementation 
of the POS is the joint responsibility of States/UTs and the Centre. 
Stcltl'S/UT C(lvernments are responsible for all operational aspects of 
d istributio/1 of com mod ities to the consumers through the POS. The 
State Covernnwnts/UT Administrations hire/construct godowns 
(1Ccord ing to thei r requ i rement where their own storage capacity is 
inadequate. 

Under the RPOS, State and UTs had identified requirement of about 
4.13 lakhs MTs of add itinnal storage capacity. As against the targets, 
thl' State Govern111ents/UT Administrations have reported as on 
]O.h.l YY5 that about 5.11 la kh MTs of ad d itional storage capacity has 
become available of which about 6\),000 MTs is the additional capacity 
that has been created. The State Governments/UT Administrations have 
been a~ked to review their requirements and send proposals for 
construction of godowns based on felt needs. 

No specific physical targets in terms of storage capacity that would 
be created can be fixed (have been lilid down) because the average 

17 
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cost of construction per tonne of storage capacity differs from State to 
State (e.g. Rs. 1250 per tonne in Bihar to Rs. 5000 per tonne in J&K 
and North Eastern States); and also within the State itself. However it 
is ensured that the entire budget provision is disbursed to the States 
during the financial year. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No. -G-l1027/13/95-PAC dt. 10 November, 1~~5] 

Comments of the Committee 

[Please sec Paragraph No. 1.'J of Chapter I of the Report.) 

Recommendation (Para No. 2.51) 

The Committee note that during 1 ~93-~4 and 1994-'J5, no new 
branches of Super Bazar were opened in remote/J.j. colonies as 
branches hnving a l110nth Iy turnover of less them Rs. 3 le1 khs were 
considered not viable since the purchasing power of the people living 
in those ilreas is very low and their demands are met by 22 mobile 
vans of Super Bazar which visit such areas weekly basis. During 1~~3-
LJ4, Super Bazar enrned a profit of Rs. 41.65 lakhs. The Commit!!:'e are 
of the opinion thilt the mandate of the Super Bazar is to provide 
facility to the consumers and not to earn profit. Tlw Committee, 
therefore, strongly recommend that decision about ciosu rt' / open ing of 
branches of ~uper Bazar should not always nt' taken on tlw basis of 
economic viability of the branches and population of the Clrt'il ilnc! 
more branches should be opened in remote/J.j. colonies. 

Reply of the Government 

As has been rightly observed by the Standing Committee, Super 
Bazil r is not mean t for p rofi t bu t to give services to con sumers. In 
furtherence to this objective and also on the basis of continuous demand 
that is being coming from various housing colonies, the management 
of Super Bazar has a policy to open new branches. Since finding 
suitable accommodation is a big problem, as per the past practice, 
request was made to Ministry of Urban Development to allot suitable 
land/building at pre-determind rates. A.., many as 60 proposals for 
opening new branches are pending. The Ministry of Consumer Affairs 
and Public Distribution is also pursuing the Ministry of Urban 
Development to consider the request of Super Bazar. However, 
favourable reply/decision is awaited. On account of these facts, Super 
Bazar, Delhi has not been able to open new branches during the Icls! 
few years. However, to cater to the demand of the housing colonies 
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where there are no brclnches of Super Bazar, the mobile vans of Super 
Uilzilr have been pressed into service on a weekly /bi-weekly basis. 

[Ministry of Civil Supplies, Consumer Affoirs ond Public Distribution, 
OM No.-G-l1027/13/95-PAC dt. 10 November, 1~~51 

Comments of the Committee 

(Please SCt' Po ragroph 1.12 (If Chapter I (If the Report.) 

Recommendation (Para No. 2.53) 

The Committee note that Super Bazar is extending credit facilities 
to \'(niou~ Covt. Deptt. Ministry, Hospital etc., and makes aVoilable to 
tlwm items indented by them on 15 to 3lJ days credit basis. As on 
:l1.:I.IY94, the total value of such outstanding amount was Rs. 1019.86 
Irlkhs which now stands at Rs. Y45.()(l lakhs as on 2H.V:iS. The 
C(1I11mittee fail to understand as to why no interest is being charged 
h~' Super Bilzar (In this clmount when Super Bazar has to pay interest 
1111 the IOilll it gets from Bank. The Committee, therefore, recommend 
thilt interest sh(luld be charged (Ill such oubtanding amounts. However 
in CilSt' oi Hospitab ,iIld otlwr social service institutions such interest 
Cilll be wa I Vt'd off. 

Reply of the Government 

Suppr BelZC1r hel~ been providing credit fClcilities to Govt. Ministries/ 
J)el'tt~/Orgelniseltin'ls rmll HI1~t·,it'lls. The credit sClles & rewvery during 
till' I,lst 3 Vt',H~ an' ,1!- tulltlws: 

(Rs. in lakhs) 

Yl'elr Credit Selle Credit 
recovery 

1 YY2-Y3 26RR.20 2532.80 

lLJLJ3-Y4 3t147.2tl 3524.59 

I YLJ4-1,)5 3797.13 3827.H7 

The credit sale outstanding as on 31.8.~5 amounts to Rs. 897.70 
lakhs as against Rs. 945 lakhs as on 2H.2.95 and Rs. 1019.80 lakhs as 
on 31.3.94. This shows marked improvement in recovery. 

About charging of interest on delayed payn1ent of credit sales, 
Super Bazar has reported that since they purchase on credit and do 
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not pay interest on delayed payment and borrowing which is only 
additional cushion is nominal, charging of interest may not be 
reasonable. It may also create problems unless the Govt. Deptt. agree 
to pay interest recoverable from credit sale. Charging of interest may 
also lead to audit objection, fictitious profit and payment of income 
tax on unearned profit. However, Super Bazar has been asked to ensure 
timely recovery in all such credit sales. 

[Ministry of Civil Supplies, Consumer Affairs and Public Distribution, 
OM No.-G-l1027/13/95-PAC dt. 10 November, 1995) 

Comments of the Committee 

(Please see Paragraph 1.15 of Chapter 1 of the Report.) 



CHAPTER V 

RECOMMENDATION/OBSERVATION IN RESPECT OF WHICH 
REPLY OF GOVERNMENT IS STILL AWAITED 

Recommendation (Para No. 2.56) 

The Committee Clre concerned to note that the recommendation 
contClined in their Sixth Report (vide pClra 2.42) on Demands for Grants 
(191,14-95) has not been implemented in letter and spirit. The Committee 
reiterate their earlier recommendation and urge that Ministry should 
give utmost importClnce to the implementation of recommendations of 
the Committee and ensure that the expenditure should be evenly spread 
over in all the quarters of the finanei,,1 year so that this could be 
utilised properly. 

Reply of the Government 

Still (lwaited. 

NFW DELI II; 

21 Decem/Jet', 1995 
111 !\grnhayana, 1917 (Saka) 

SHYAM BIHARI MISRA, 
Chairman, 

Standing Committee on Food, 
Civil Supplies and Public DistrillUtion. 
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2. The Committee, in the absence of the Chairman of the 
Committee chose Shri Sunder Singh Bhandari, MP to act as Chairman 
for the sitting in terms of Rule 258 (3) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 

(i) Consideration and adoption of Draft Thirteenth Report . 

.. 
(ii) Consideration and adoption of Draft Fourteenth Report. 

3. The Committee then considered draft Fourteenth Report on 
Action Taken by the Government on the recommendations contained 
in the Tenth Report of the Committee on Demands for Grants (1995-
116) Ministry of Civil Supplies, Consumer Affairs and Public 
Distribution. The Committee adopted the report without any 
amendment. 

4. Consideration and adoption of Draft Fifteenth Report. 



APPENDIX II 

(Vide Introduction of the report) 

Analysis of Action Taken by the Government on the 
recommendation contained in the Tenth Report of Standing Committee 
on Food, Civil Supplies & Public Distribution (Tenth Lok Sabha). 

Total Number of Recommendations 

II Recommendations/Observations which 
have been accepted by GOVl::'rnment 
51. Nos. 2.17, 2.18, 2.25, 2.26, 2.35, 2.52 

Total 
Percentage 

III Recommenctations/ObservCltions which 
the Committee do not desire to pursue 
in view of the Government's replies 

51. Nos. 2.7, 2.R, 2.40 

TotClI 
Percentage 

IV Recommendations/Observations in respect 
of which Government's replies hove not been 
accepted by the Committee 

51. Nos. 2.1 n, 251, 2.53 

Total 
Percentage 

V Rec0l1"1mendation /Observation in rl::'spect 
of which final reply of Government is 
still awaited. 

51. No. 2.56 

Total 
Percentage 
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